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 Mr. HS Thangkhiew, learned Sr. Advocate, assisted by Mr. 

N.Mozika, learned Advocate, appears for the petitioner.  

 Mr. S.Ali, learned Advocate, represents the private 

respondent.  

 Mr. K.Khan, Addl, Sr. GA, is for the State respondents.   

 We have heard learned counsel for the parties and perused 

the records. As per office report, notice issued by this Court has 

been served on learned Attorney General for India for giving 

assistance to Court on the points of law raised in the earlier orders 

whereby we proposed to enlarge the scope of hearing. However, no 

one has entered appearance on behalf of learned Attorney General 

for India.  

Mr. N.Dutta, learned Sr. counsel, who comes from Guwahati, 

could not appear on two earlier dates and is also not present 

today. In that view of the matter, we do not propose to further defer 

the hearing on merit. However, the additional issues as raised in 

earlier orders shall remain open to be considered in some other 

appropriate proceeding. For the present, in view of the handicap of 

not getting proper assistance as aforesaid, we confine the hearing 

only to the merit of the case, namely, the review petition. As Mr. 

HS Thangkhiew, learned Sr. counsel, is not ready with brief to 

argue the case, on his request and with the consent of learned 

counsel for the other side, we adjourn the matter to 27th March, 

2015 for final hearing.  
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